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NOTES OF THE REGISTRY

ORDERS OF THE TRIBUNAL
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10,ORDER DATED 2-8-2001,

T -

Heard Mr.P,K,Padhi,leamed counsel
for the applicant and Mr,A,X.30se,lecamed
Senior standing Couns:cl for the Respondents
and have also p&msed the * reconis,

In this Original Application, the

appl lcant has anjgd for qla shing the selection

“and fo'r a direction to the

should be directed to allow him to take part ir

the Séléction ‘process and in case he is found mo

suitable he should be . eppointed,pepartmental
RESPO’x':imts haye-filed wountex: upv(y ing the pray

of applic —u‘t Private neqyunﬁen NC, 5 was lssued

leadings of thée patties. The

admitted position is that for fill
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Assistant/sorting Assistant in

-

A4 fferent postal pivisions ,an employment notice

was issued on 4-3.1993 fiviag 28,9,1998 as the

&:‘la

licat Admittedly,

last date of receipt cf apj

"')

.

applicant applied for the post cf sorting Asst,

e
Cge ac

e

in gM3S B2 nivision,Berhampur,In the not
Annexure~l, three vacancies of Sorting Asst.in
RMS BG Division,were notified 2 of w hiclh under

OC category and 1 under 03C category. It is als
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~the prayers

be held which WwILL alsSo CIITY <UA )V
welghtage. Applicant!s grievance is that

& : - T By
the necessary eligipility Dbut ne was

jtude test or interview

-~ +l.a Aanmt
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- for
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wlhiereas ;\g;-uyu‘hﬂ\_,_ NO. 3 who has got less
maxg than him was called for the aptitude

+ oat A cther cerson Shrei D ak s 1 ‘e
cestT an anccliel p N LNl ecp DAashd Wi

ralled o the interview but was nCxt selectad,In
the context of e anove facts, the appl icant

icinal Application with

referred to earlier, e
Ré:épohdetl~ts have pointed out that

the Ca.ndldatuxe of the applicant was rejecCted

ad: the ou tset at the. time of scrutiny immediately

v.jafter l:eCeipt of application on the ground that *

he' was [e-qul]:ed to mmlsh two passport size ;
i T_i_p'hotogzaph put he fumished only one photograph
1" and even though he applied for 0BG category of
post and declared as delonging to OBC community

he filed a certificate as oelonging to S, E.B.C,

community which is of nO value sO far as filling

‘up of the post under the Government cf India is

concemed, Respondents have submitted that question

RES, N0 5

»

of applicant getting higher makk than the
for being eligible to be called foOr aptitude
test and interview does nOt arise vecause
applicent's candicature was rej eCteé at the
ouytset pecause ¢f the adbove deficiency.

Y It has Deen suomitted by shri padhi,
learned counsel for the applicant that in the
advertisement at apnexure-l it has Deen specifically
menticned as to what doéumm'ts are to pe enclosed

as &= enclosure¢tO the applicatiom,and two copies ofly
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the Photographs have not been mentioned in this,3ut |
we find that in another portion of the employment

notice at anne<xure-l it has Deen Clearly menticned ‘

that candidates will >submit thelr application in
the fipeforma indicated therein alongwith two
Passportsize photographs duly signed by him and
attested by a Gazetted Qfficer on front side,
From this it is C]}iéar"-:thaf_; the applicant was
required <O gg'omit twoO pésspo rt size photographs

but he has siubmitted only one,This contencion has

.

not been det‘xn.el by the appl i&.la:iﬂt‘ oY filing any
rejom‘ief. Kt
fhe-.géﬁér_aspect of t.he matter is that
even 5th-ougi§_ the ”éppl ic:a‘nt___ applied for 03C post
he submitted -"onilﬁ,"'th'e ,SPBCGEE‘CI ficate,It has Deaen

submitted by Mr.Padhi leamed Counsel for the

applicant that even though r,hc appl icant has given

S ¢

a SE3C certificate, the Caste HaithMied in the 3E3C

L' certi ficate which is at Annexu ré*ﬁ/ll,shows that he

’ belongs to !SUNDHI' py caste and acco rding to the

| _ Government of India Notification regarding 0BG,

SUNDHI caste oelongs to 03C and therefore,it is

' submitted Dy learned counsel for Fhe appl icant that |
his candidatere should not have oeeh rejected .on

the ground that he had submitted the SE3C certi iic-xate:
we are not inclined to accept this contention

because it is not for the Departmental Authorities

to find out with reference to the @vt,0of India

Noti fication as to whether SUNDHI caste mentioned in
the SE3C certificate belongs to 03C accorxiing to

the Govtsof India notification, when the applicant
applied for 03C post and declared himself as 0BG,

he should have submitted a OBC certificate,SEIC

Certificate can not be considered for filling up Oof th
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post under Govemment of India,

In viaew Of the apw e, we hold that

‘

applicant's candidature has oeen rightly rejected |

by the De;,a;tmentaL authorities on the ground of
his nonfiling of the 03C certificate and two passport
size photogragrhs as he was reguired to do,

| It is submitted Oy learmed counsel for the
a;,;p].’i"canvt ;:i-zat candidature of appl icant should have
been considered ur;der the general category and ne
should have been c;}gl’led to the aptitude test and
interview, we are ‘;l;?é not prepared to accept 'this
contention b&aus’e'.bh"cé”the applicant has applied
for 03C postandwhen it is f.ound that he has not

iven the necessary certificate it was no:r incumdent
gt Ve EELRS

on' the part of the pepartmental Authorities to &
consider his candidature as a geheral candidate.,
In view Of the anove,we 0ld that the

application is without any merit and the same is

rejeCcted.No Costs. —
(TN
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